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MR. SPEAKER: That was not meant 
for communication. 1 do not permit 
any point of order on my rulln,. Un-
less a Member Is permitted, it cannot 
be reported. You cannot ,et my rolin, 
by your sboutln(. 

lJ Jus. 

MESSAGES FROM RAJYA SABHA 

~  Sir, I have to report 
tbe tollO'Win, mt!SSalflS received from 
the Secretary of Rajya Sabha:-

(i) "In aCCordance with the provi-
sions of ~ l  (6) ot rule 186 of 
the Rules of Procedure and Conduct 
of Business in the Rajya Sabha, I 
am directed to return herewltb tbe 
Retu(ee Reller Taxes (Abolition) 
Bill, 1973, which was passed by tbe 
Lok Sabha at its ~ beld on the 
26th March, 1973 and transmitted to 
the Rajya Sabba for its recommenda-
tions and to state that this Bouse 
bas no recommendatioaa to make to 
the Lok Sabba in relBrd to the said 
Bm." 

(ll) "In accordance with the prOYi-
SiODB of sub-rule (6) of rule 186 of 
the Rules of Procedure and Conduct 
of Buaineas in the Rajya Sabha, I 
am directed to return herewith the 
Union Territories Taxatien Laws 
(Amendment) Bill, 1973, whicb was 
pqsed by the LOk Sabha at Its lit-
tin( held 011 the 28th March, 1873, 
and tnmsmitted to the Rajya Sobba 
for its recommendations and to state 
that this House baa no recommenda-
tions to make to the Lok Sabba in 
reeard to the IBid BIlL" 

(W) "In accordance with Ule provI-
lions Of rule 1111 of the Rut. of 
Procedure and CODduct of BUlin •• 
in the Rajya Sabha, I am dlrect.ed to 
Infonn the !.Ok Sabha that the Rajya 
Sabbs, at its littin, held on the 28th 
March 1973, qreed to the followln( 
ameachnents made by the Lok Sabha 
at its littine held on the 26th March, 
1973, in the Capital of Punjab (De-
velopment and RelUlation) (Chand1-
Iarb AIneDdDHDt) sm, 1872: -

1. That at pafe I, line 1,-

for "Twenty-third" sub.titute 
"Twent)'-foUrUa" 
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2. That at pa,e I, line 4,-

for "1972" S1I.bstitute "1973". 

(iv) 'I am directed to Inronn the 
Lok Sabba tbat the Rajya Sabha at 
its sittln, held on Thursday, the 
29th March, 1973, adopted the fol-
lowing motion in regard to the Joint 
Committee on the Disturbed Areas 
(Special Courts) Bill, 1972:-

"That this HOUle concurs in 
the recommendation of the Lok 
Sabha that the Rajya Sabba do 
appoint a member of the Rajya 
Sabha to the Joint COmmittee on 
the Disturbed Areas (Special 
Courts) Bill, 1972, in ~  vacancy 
caused by the resignation of Sbri 
Bhola Paswan Shastri from the 
membership of the sald Joint Com-
mittee and resolves that Shrimati 
Jahanara Jaipal Sin&b, a Member 
Of the Raj,.. Sabba, be appointed 
to the said Joint Committee to flll 
the vacancy.".' 

(v) '1 am directed to Inform the 
Lok Sabba that the Rajya Sabba at 
Its slttln, beld on Thursday, the 
29tb March, 1973, adopted the fol-
lowinl motion in r81ard to the Joint 
Committee on the Companle8(Am-
endment) Bill, 1972:-

"That this House concurs In 
the recommendation of the !.Ok 
Sabha that the Rajya Sabba do 
appoint a member of the Rajya 
Sabbs to the Joint Committee on 
tbe Companies (Amendment) Bill. 
1872, in the vacancy caused by the 
relllnation of Sbri K. V. Rqhu-
natba Reddy from tIbe member-
ship of the said Joint Committee 
and resolves that Sbri H. M. 
Trivedi, a Member of the Raj,.. 
Babba be appointed to the laid 
Joint Committee to ftll tile va-
cancy.".' 
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(vi) 'I am directed to inform the 
Lok Sabha that the Rajya Sabha at 
Its sitting held on Thursday, the 
29th March, 1973, adopted the fol-
lowing motion in regard to the Joi.'lt 
Committee on the Untouchability 
(Ol'lences) Amendment and Miscella-
neous Provision Bill, 1972:-

"That this House concurs in 
the recommendation of tbe Lok 
Sabha that the Rajya Sabha do 
appoint we member of the Rajya 
Sabha to the Joint COmmittee on 
the Untouchability (Ollence&) Am-
endment and Miscellaneous Pre-
vision Bill, 1972, in the vacancies 
caused by resignations of Prof. S. 
Nurul Hasan and Sliri Bhola 
Paswan Shastri from the member-
ship Of the said JOint Committee 
and resolves that Sarvashri Ram 
Niwas Mirtlha and Jamnalal 
Berwa, Members of the Rajya 
'Sabha be appointed to the said 
Joint Committee to fill the vacan-
cies.".' 

ASSENT TO BILLS 

SECRETARY: Sir, I also lay on the 
Table following two Bills passed by 
the Houses of Parliament during the 
current session and assented to since 
a report was last made to the House 
on the 16th March, 1973:-

(1) The Appropriation (Vote on 
Account) Bill, 1973. 

(2) The Appropriation Bill, 1973. 

13.06 hrl. 

ESTIMATES COMMITI'EE 

THIRTY-FIFTH REPORT ANIl MINUTES 

Milt. SPEAKER: 
absent. Shrimati 
absent. 

SAri 
Mukul 

SezhiYan-
Banerjl-

SHRI K N. TIWARY (Bettlah): I 
beg to ~  the following RePorts 
and Minutes of the Estimates Com-

mittee:-
(1) Thirty-fifth Report on the 

Ministry of Industrial Deve-
lopment (Department of in-
dustrial Development)-Small 
Scale Industries. 

(Z) Minutes of the sitting of the 
Committee relating to the 
above Report. 

COMMITTEE ON PUBLIC UNDER-
TAKINGS 

TwENTY-SEVENTH REPORT ANIl MnroTES 

SHRIMATI SUBHADRA JOSHI 
(Chandni Chowk): I beg to present the 
following Report and Minutes of the 
Committee on Public Undertakings:-

(1) Twenty-seventh Report on Na-
tional Newsprint and Paper 
Mills Limited; and 

~ Minutes of the sittings of the 
Committee relating to the 
a bove Reports. 

MR. SPEAKER: There was DOlle to 
present the report of the Public Ac-
counts Committee-item No.6. Other 
reports have been presented. 

~~~~  
~ ~ ~ & ;1'IffliI; ;;ro 
00 ,..,lifT ~ ~ 1 .•••.•• l:I{ ~ 
~ ~~~~ ~~ 
~l ~~  

But the way they are doing Is very 
deplorable. I did not permit any hOB. 
member and I did Dot take any Dote 
Of what they have said. So long as the 

. Speaker does not permit, DOthing goes 
on the record. I pve my ruling on 
this and I did not allow any comments 
on it. I studied the 'Whole matter 
carefully and then ,ave the rulin,. If 
they think they can by shouting 
coerce me to give a rulln, they like 
and try to come out with all sorts of 
accusations and imputation it is mu('l> 
deplorable. 


